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BEEORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
Cl \o.: c I0/252n.lCLT/MB/MAH20l8

12. Although the Company has not generated any revenue in the year 2017. therefore it

can be said to be a non-ruming concem. But it has been perused in the additional

documents filed by the petitioner that the other conpanies having same directors as in

this company have been revived by the other benches ofthis Tribunal in the matters of
ARTI AGRO & FOODS PRMTE LIMITED v. ROC, MUMBAI (Cp No.
'7741252NCLT/MB/MAH/2018) vide order dated 05.07.201g imposing a cost of a7.5

Lacs and in the matter of ARTI POVr'ER & VENTURE PRMTE LIMITED V. ROC.

MUMBAI (CP No. 7751252( I )/201 8) vide order dated 20.08.20t8 imposing a cosr of
{7.00 Lacs. Therefore, in view ofthe order passed by the other benches, this Bench is

ofthe view that prejudice be caused to the working of other companies due to strike_

offof this company. Hence, this Company deserves to be revived.

13. That the Company has not deposited heavy cash in its Ban-k Account during the period

of Demonetisation i.e. from 8th November,2016 to 3l,r December, 2016, as noticed

fiom the annexed Affidavit along with this petition/Application.

14. Hence, upon considering the facts and circumstances of this present

petition/application, this Bench is ofthe view that, it would bejust and proper to order

restoration of the name of the Petitioner Company in the Regisrer of Companies

maintained by the RoC.

15. Accordingly, this Petition/Application is alrowed. The restoration of the petitioner

Company's name to the Register of Companies mainlained by the RoC Mumbai, is

hereby ordered, with a direction that the Company shall comply with the provisions of
the Act. Considering the cost imposed by respected coordinate Benches in group cases

of this Company, it is hereby directed that revival is subject to payment of costs of
t5,00,000/- (Five Lacs Only) to be paid by way of Demand Draft in favour of.,pay
and Accounts Officer, Ministry of Corporate Affairs, Mumbai,,, within 7 days from the

receipt of the duly certilied copy of this Order, to this office. Consequentially

thereupon the Bank AccounVs if freezed shall get defreezed and to be operated by the

Petitioner Company.

16. This Petition bearing No. 910/252NCLT/MB/2018 is, therefore, disposed ofon the

terms directed above. The Leamed RoC shalrgive effect ofthis order onry afterperusal

of the Compliance report of cost imposed. The Company is direcred to file all the

required documents and shall fulfil other relevant statutory compliances within 30 days

from Restoration ofits name in the Register ofCompanies maintained by RoC.

17. Ordered accordingly. To be consigned to Records.

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated: 12.09.2018
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